
INITF TT To Pffo-330(')4/99 REGD. NO. D. L.-33004/99

3H-I1OH u[
EXTRAORDINARY

WT II—ro 3—srw (ij)
PART II—Section 3—Sub-section (ii) 

wfw 0 ver
PUBLISHED BY AUTHORITY

F. 2024] T? HcSI, 18, 2015/W 27, 1937
NT 2024) NEW DELHI, FRIDAY, SEPTEMBER 18, 2015/BHADRA 27. 1937

TUfUR, TT sfk RR MfWo FUFTT

FT tort, 14 FTFO". 2015

FT.3TT. 2572(31).—Wr R+P F, ’HBPV| (ORT) TFTF, 1986 47 FTTH 5 47 RTRT 

(3 ) 47 73T (F) 47 FTF TUTT 44I4R (ROUT) '4TSTFRF. 1986 TT UTT 3 FT TTcFFT (1) FT RIFT 

(2) 47 ER (V) 47 TUFT OFT RFTOTT FEUTT TTOFrO 1 533 (O) TFTET 14 , 2006 RT FFf-T

TOOT FT FT TOT FTP FT FT TFTG F R FT SpUISSlOf FT 4.14 4.414l FT UTRTFT FT “4=T OFFR I 
TT Wl’4l H RTOT Ura-HN TFFT4 4I2TT FT 4000400 FT FFUR FT WfasTOR TUTSI 'FT FT 
uWllMl F 'IF 444 47 FTF UR In 4 SI STOUT OH W F TOFT FT W F, FFlP:FFf, TRO RTF 

FT UTT tFMhSF FT OFT 3 FT UTWFT (3) T Tcftu TRO ROT*" OFT F44T: RTF TR FOO 
TUTOR TOFT FtOTR RFF-FR gFT TT TUTOR fSTFTT 47 ROTO R FT RR OTTR 47 

URTF FTF T FHT URT I

OF S 14 4"i4 UR RT UTRR FT ORT -414MF T RTF R RFT fWs, "R 

RTF '4FTTTTTR F 2014 44 RTF TO 5, TT^FT 27 FT, 2014 T 'RFT UTRT OFT irfWUTtR 
T47FT TO ufRTR u| YF 4 4I4R TUTT TORR RRRR 2006 T TOFT UTU f OF TO TUTOR 
Fi47 HPT FT TUTT TlTT’ OF RTF fur 4 1'0 RUTIFR TUR FT R FTTFTT OTRTTR 47R 47 FT R 

TT FT TOT fUFT FT ;

OF W4.I A H SIS 13TT T TUTOR' TUTFft ofURR FT T FW RTF UR FT U R FT 

OTR T FR RTF TRI 444 R f, # U R UFT7RR OUR FT OR U #F TOFTS FOR 
ofrr TRURO FITS I tT 4U RT OR T R R fufRRT TOR OFT t TO T'pRITR' WT FT R 

TORT TT RUR F R RFT 47RT TRI IO TTR R ]
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Ar w totArr (trot) Arpt tot Apr 5 rt ^mAto (3) n to (t) r torh ottt t p7 
hr nrfk u<+r< Ahr nA fn AAt tot n AAt whft tt fWr mtorr tt otirt tt Art 
rAw RT ArAtH hRAtAh ART HRT Tl li^ir A R^ Tht HTM A W HRTR At HHHI W ;

TO TORT HRBRR (TROT) fRTH, 1986 A fARH 5 TT (4) R^ WIRT TOT | fA
KiMA^H (3) A HARR fAAt TOT A TO |pT At, AArT TRRR vsmR'MH (3) A W (R) A H°cftH, TO 
fAd A RTOTT At 3RSTT A HfArrfA A hAAt ;

TO: TO, AAtp TR'RIT, MR TO! (WOT) fpTOT, 1986 A fTRH 5 A OTpRH (3) A TO (R) 

A hth AAr m pit tot (trot) HfAfApp, 1986 At HRT 3 At H-MITI (1) sffr RTTOT (2) A TO (V) 
TOT WOT ?llTOTT PT HRRT TH ^ir, Rf srf^TjjRT A A^RiAr Ah ATOP wft t, 

HRFT :-

RPR sAAgHHT A RR (3)- HOT WT^ A RAW TO 7 A RR III A TTO (i) A HTTO (TJ) 
A TORR ArPiF^ d -3 '-I o TO :W 11M d fA<4T HI'.TO l, HR TH :—

"(H) TO4T TROT RfzTOTOW ARP, HI 27 nf, 2004 At RT HHH HR At! H Id R HR TROTH A 
n hr Pm A tot AnfAn hrrtroth Artot riApt hr tothh Arhr dAAA trttott nfr 
OTINH At To tohA t I" I

[TT. A. R-11013/27/2015-'TOTT-n(I)(TO)]

HHTH RF OTP, HRRR HTHR 

fAror: hr rph rfh A htom, hhthrr, to 11, tto 3, toto (it) # rA-^rht A. rt. he 
1533(H), rAtr 14 OTOTR, 2006 TOT TOhAfT fAp FT r HR rt.HT. 1737(H), dIrOT 11 OTF. 
2007, TOT.HT. 3067(H), HtAr 1 fAAw, 2009, RT.HT. 695(H), HRTH 4 hTO, 2011, TORE 
2896(H), rATR 13 fAAF, 2012, FT. HL 674(H), dlflR 13 TO, 2013, FT.HL 2559(H), rAtr 
22 TOW, 2013, FT. HL 2731(H), HtAot 9 fTOHT, 2013, TT.HT. 562(H), HATH 26 TOTRT, 2014, * 
HT.HT. 637(H) HfAr 28 TORA, 2014, FT.HT. 1599(H), hAAt 25 HR, 2014, FEHL 2601(H), 
RRTR 7 HTHTO 2014, FT.HI. 3252(H), HRTH 22 A4d<, 2014, FT.HL 382(H), HpAt 3 toAt. 
2015, TORE 996(H), HATH 10 HOT, 2015, FL HL 1142(H), dAA 17 HOT, 2015, HR RT.HE 
1141 (H), rtAtr 29 HOT, 2015 tot AAthh Art HPT I

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION

New Delhi, the 14th September. 2015

S.O. 2572(E).—Whereas by notification of the Government of India in the Ministry of Environment 
and Forests vide number S.O. 1533(E). dated the 14th September. 2006 issued under sub-section (1) and clause 
(v) of sub-section (2) of section (3) of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule 
(3) of rule 5 of die Environment (Protection) Rules, 1986, die Central Government directed that on or from 
the dates of its publication, the required construction of new projects or activities or the expansion or 
modernization of existing projects or activities listed in the Schedule to the said notification entailing the 
capacity addition with change in process and or technology shall be undertaken in any part of India only after 
prior environmental clearance from the Central Government or as die case may be, by the State Level 
Environment Impact Assessment Authority, duly constituted by the Central Government under sub-section 
(3) of section 3 of the said Act in accordance widi die procedure specified therein;
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And whereas the Hon'ble Principal Bench of National Green Tribunal vide its order in Appeal No. 05 
of 2014. dated 27,h May. 2014. in the matter of M/s. Ardent Steel Limited, Orissa vs. Union of India, held that 
pelletization plants are covered tinder the Environment Impact Assessment Notification. 2006 and should take 
prior Environment Clearance and had given one year time for obtaining such clearance to the existing 
pelletization plants:

And whereas a number of representations have been received from the pellet manufacturers seeking 
exemption from public consultation for obtaining Environment Clearance since they are already operating 
standalone pelletization plants and to mitigate undue hardships it has been decided to allow the Pelletization 
plants to exempt from the process of undertaking public consultation:

And whereas clause (a) of sub-rule (3) of rule 5 of the said Environment (Protection) Rules provides 
that, whenever the Central Government considers that prohibition or restrictions of any industry or carrying 
on any processes or operation in any area should be imposed, it shall give notice of its intention to do so:

And whereas sub-rule (4) of rule 5 of the said Environment (Protection) Rules. 1986 provides that, 
notwithstanding anything contained in sub-rule (3). whenever it appears to the Central Government that it ls 
in public interest to do so. it may dispense with the requirement of notice under clause (a.) of sub-rule (3):

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 
(2) of section 3 of the said Environment (Protection) Act. 1986 read with clause (d) of sub-rule (3) of rule 5 
of the said Environment Protection Rules. 1986 the Central Government hereby makes the following further 
amendments in the said notification, namely:—

In the said Notification, in paragraph 7. in sub-paragraph III relating to Stage (3»-Public Consultation.
m clause < i >. al ter sub-clause <g>. the following sub-clause shall be inserted, namely:—

■'(h» all standalone pelletization plants, which were in existence and in operation on or before the 
27" da\ of Max. 2014 and have xalid consent to establish and consent to operate from rhe concerned State 
Pollution Control Board or the Union Territory Pollution Control Committee.”.

[F. No. J-11 () 13/12/2013-1 A-II iht part »]

MAN0.1 KUMAR SINGH. Jt. Sees.

Note: The principal rules were published in rhe Gazette of India. Extraordinary. Part II. Section 3. Sub­
section iii) vide notification number S.G. 1533(E). dated the 14'" September. 2006 and amended vide 
S.0.1737(E) dated the 11" October. 2007. S.O. 3067(E) dated the l'( December. 2009. S.O. 695(E) dated the x 
4th April. 2011. S.O. 2896(E) dated the 13'" December. 2012 . S.O. 674(E) dated the 13th March. 2013. 
S.O. 2559(E) dated the 22nd August. 2013. S.O. 2731(E) dated rhe 9th September. 2013. S.O. 562iE> dated the 
26li February 2014 . S.O. 637(E) dated (lie 28,!l Februarv. 2014. S.O. 1599(E) dated the 25‘" June. 2014. 
S.O. 2601(E) dated 7d October. 2014 and S.O. 3252<E)’dated 22,,d December. 2014. S.O. 382(E) dated 
3‘J February. 2015. S.O. 996(E) dated 10"’ April. 2015. S.O. 1142(E) dated 17"’ April. 2015 and S.O. 1141(E) 
dated 29'” April. 2015.
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